11733 Business of the House
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With your permission, I rise to
announce that that Government busi-
ness in this House for the week com-

mencing Monday, 28th April will
consist of—

(1) Consideration of any item of
business carried over from today's
order paper.

(2) Consideration and passing of—
The Bombay, Calcutta and

Madras Port Trusts (Amendment)
Bill; .

The Hyderabad Securities Con-
tract Regulation (Repeal) Bill;

The Indian Stamp (Amend-
ment) Bill;

The Central Sales Tax (Second
Amendment) Bill
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(Second Amend-
ment) Bill

(3) Discussion and voting on the
Demands for Excess Grants (General
Budget) for 1954-55.

(4) Consideration and passing of—

The Mines and Minerals (Re-
gulation and Development)
Amendment Bill;

The Rice Milling Industry (Re-
gulation) Bill;

The Employees Provident Funds
(Amendment) Bill.

(5) Discussion on the following
subjects will also come up on the
dates and at the time mentioned:—

(i) Annual Report of the Hin-
dustan Shipyard Private Ltd. for
the year 1956-57 on a motion to be
moved by Shri Diwan Chand
Sharma on Monday, the 28th
April at 3-00 p.m.

(ii) Report of the University
Grants Commission for the period
December, 1953 to March, 1957
on a motion to be moved by Shri
H. C. Mathur and others on
Tuesday, the 29th April at 4-00
pm.

(iii) The Report of the ad hoc
committee on the compensation
to be paid on the nationalisation
of the Kolar Gold Field and
Mines on a motion to be moved by
Shri J. M. Mohammed Imam, on
Wednesday, the 30th April, at
4-00 p.m.

(iv) Scientific Policy Resolution
of the Government of India dated 4th
March, 1958 on a motion to be moved
by Shri V. P. Nayar and others on
Thursday, the ist May at 400 p.m.

*CENTRAL SALES TAX (SECOND
AMENDMENT) BILL

The Deputy Minister of Economic
Affairs (Shrimatt Tarkeshwari
Sinha): I beg to move for leave to

*Published in the Gazette of India Extraordinary Part II Section 2, dated
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Business Advisory
Committee
introduce u Bill further to amend the
Central Sales Tax Act, 1956.
Myr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Central Sales Tax Act, 1956

The motion was adopted.

+Shrimati Tarkeshwari Sinha: 1
introduce the Bill.
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*INDIAN STAMP (AMENDMENT)
BILL

The Deputy Minister of Economic

Affairs (Shrimati Tarkeshwari

Sinha): I beg to move for leave to
introduce a Bill further to amend the
Indian Stamp Act, 1899.

Mr. Speaker: The question is:

‘“That leave be granted to intro-
duce a Bill further to amend the
Indian Stamp Act, 1899.”

The motion was adopted.

+Shrimati Tarkeshwari Sinha: I
introduce the Bill.

BUSINESS ADVISORY COMMITTEE
Twenty-fourth Report

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with
the Twenty-fourth Report of the
Business Advisory Committee pre-
sented to the House on the 25th
April, 1958."

Mr. Speaker: The question is:

“That this House agrees with the
Twenty-fourth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 25th
April, 1958.”

The motion was adopted.
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INDIAN OATHS (AMENDMENT)
BILL

The Deputy Minister of Law (Shri
Hajarnavis): I beg to move:

““That the Bill further to amend
the Indian Oaths Act, 1873, be
taken into consideration.”

This Bill is a single-line measure
beyond any controversy and seeks to
repeal section 16 of the Indian Oaths
Act which has become archaic and
somewhat out of joint in the presens
context. Section 16 of the Indian
QOaths Act is as follows:

“Subject to the provisions ot
sections 3 and 5, no person appo-
inted to any office shall, betore
entering on the execution of the
duties of his office, be requirea
to take any oath or to make or
subscribe to any affirmation or
declaration whatsoever.”

Now the need for repealing this
particular provision arose this way.
On the eve of the Independence or
India, on the initiative of the then
Home Minister, Sardar Vallabhbhai
Patel, a very commendable step was
taken, namely, that all full time Gov-
ernment servants were required to
take an oath of allegiance in the pres-
cribed form. That oath was taken on
the first working day after the 14th or
August, 1947, The form of oath then
prescribed was as follows:

“Iooooooa do swear that I wil
be faithful and bear truc allegi-
ance to India and to the Constitu-
tion of India as by law establishea
and that I will loyally carry out
the duties. So help me God.”

Previous to this, the oath of allegiance
was administered only to a few otn-
cials, possibly only those officiais
whose appointments were direcuy
made by either the King Emperor or
on behalf of the King Emperor ana
the form of oath was as follows:

“I would be faithful and woula
bear true allegiance to His
Majesty, King George VI, Emperor
of India and his successors accora-

*Published in the Gazette of India Extraordinary, Part II—Section 2,

dated 26-4-1938.

tIntroduced with the recommendation of the President.



